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Annexure IA'/4

Proposed nomInation list of
fjrientation ProgPamme on Provisions of Sexual Harassment of Women at'workplace
(P-wention, Prohibiti'n & R'd"”„1) A,t, 2013 & P,.„d„„ h, Di„ipl;;;,-;iii;;;;

for

Chairperson & Members of Internal Committee in District Courts9 OIcs (Vigilance) &
Members of Vigilance Committee in District Courts

Sl.
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Annexure 'B

Programme Name & Code:

Duration, Date & Day:
Participants:

Date &

Day
10,15 am – 11,30 am

Session-I

Demystifying Basic Statutory
Provisions of the Sexual

Harassment of Women at

Workplace (Prevention,
Prohibition & RedressaD Act,

2013

Basic definitions

Filing of complaint
a Format
o Procedure

Conciliation before inquiry
Submission of annual reports

+

03.02.2023

(Friday)
+

O

DELHI JUDICIAL ACADEMY

Orientation Programme on Provisions of The Sexual Harassment of Women at Workplace (Trevention3 Prohibition &
Redresgal) Act, 2013 & Procedure for Disciplinary Inquiry [DJA/JO-03/2023]
One (1) Day on 3’d February, 2023 (Friday)

Chairperson & Members of Internal Committee in District Courts, OICs (Vigilance) & Members of Vigilance
Committee in District Courts

11.30

12.00

bIn
12.00 pm – 01.15 pm

Session-II

Inquiry under the Sexual
Harassurcnl uf Women at

Workplace (Prevention,
Prohibition & Redr'essaD Act, 2013

Nature
Procedure

e

e

+

T

lb

A

B
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F
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Powers of Internal Committee

During pendency of inquiry
Transfer or leave
Publication

0

C Jn conclusion of inquiry
• Filing of report

Malicious complaint
• False evidence

Compensation

C)

01.15
02.00

bIll
02.00 pm – 03.15 pm

Session-III

DcpaHmcntal Inquiry

Authority
a For se>nlal harassment

complaints
o For other complaints
Inquiry procedure

Necessity & relevance of fact-
finding inquiry
Powers of Inquiring
Authority

6
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B
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A

K

e

•

•
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03.45

lm

03.45 pm - 05.00 pm

Session-IV

Conclusion of Inquiry

Punishments

Appeals
Other related. issues &

challenges

•

lb

•

T
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A

B

R

lb

A

K

iI

+'


